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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, 

CHENNAI. 

Original Aapplication no 92 of 2017(SZ) & MA NO: 03/2020 (S.Z) with  

    OA No : 23/2018 

In the Matter of Cauvery Rever Case 

Punganur Cosumer Protection council   Applicant 

vs 

The State of Tamilnadu and others     Respondent 

Memo of Applicantion & counter Affidavit  with petition filed by to Applicant 

1) The Applicant is filing this memo of application with counter affidavit in the 

honorable NGT Court for considaration  since the hearing his posted  on 

24.06.2021 

2) The Applicant has already filed I written argument dated  04.02.2021 and sent 

by registered post also in the NGT Court SZ Chennai by Email already having 

11 pages with form II for compensation having 2 pages as attachment for the 

consideration of this HON NGT court SZ Chennai in the Covid 19 Period with 

great difficulty and marked copies to the district collectors. The applicant feals 

that affidavits and petitions prepared were left due to network problem.  

3) In the mean time the applicant was informed by the good officers of the NGT 

Court that the tamilnadu pollution control board has filled report and uploaded 

by the NGT Court. No copy was sent to the applicant. So the applicant  is in a 

position to inform it to the NGT court the present situation. 

4) So this memo of application / counter affidavit & Petition is filled to fullfill 

the legal process of law in the interest of justices. 

5) Therefore it is prayed that the honorable justice of the NGT court SZ Chennai 

may kindly consider this application and allow this matters given in the 

affidavit and petition and attachment enclosed and kindly pass orders since the 

matter is pending for 4 years and thus under justies. 

Station : Mayiladuthurai     Applicant  

Date     : 23.06.2021           (S. Vijayakumar)   

      Representing Punganur Consumer Protection Council 
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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, 

CHENNAI. 

Original Aapplication no 92 of 2017(SZ) & MA NO: 03/2020 (S.Z) with  

    OA No : 23/2018 

In the Matter of Cauvery Rever Case 

Punganur Cosumer Protection council   Applicant 

vs 

The State of Tamilnadu and others      Respondents 

Affidavit filed by the applicant 

1) I S.VIJAYAKUMAR S/o TK. Srinivasan aged about 67 years and a heart 

bypass patient and a farmer and the advisor representing punganur consumer 

protection council Mayiladuthurai in OA No : 92/2017 and OA No : 23/2018 

in Cauvery River case of Mayiladuthurai the newly formed 38th district 

solemnly affirm and state as follows. 

2) The applicant is filling this application with counter affidavit and petition in 

the HON NGT court SZ Chennai. 

3) The applicant has already filled one written argument dated 04.02.2020 in this 

NGT court SZ Chennai and the case was adjourned. 

4) To fulfill the legal formalities the applicant is filling  this affidavit and petition 

with this for which Form II filled the compensation already to the deceased 

boys family and to the applicant S.Vijayakumar for the Amount incurred by 

him in many ways for this work personally. 

5) Meanwhile TNPC Board has filled  one report dated 05.02.2021 having 37 

pages in the NGT Court SZ for the order dated 06.10.2020 after more than 

three months in the covid-19 period. At the time most of the offices where 

closed and the mayiladuthurai Municipality and PWD Departments offices 

where closed and the officers where absent.  The officials posted for the 38
th
 

District Mayiladuthurai have not been Joined and not properly the district is 

bifureated till date. 

6) Meanwhile some of the officials were engaged in the recent election work. So 

the report filed is not a correct one as per the applicant and public views.  

7) Page 3. of the report as informed no fencing work, retaining walls or removal 

of carbages, plastics and glass were not removed in all water bodies, cauvery 

river, palankaveri River and all vaikal, kulam,kuttai, sangali odai and other  

odais and other water bodies were not removed properly till date. 

8) The municipality persons are throwing garbages plastics and waste in water 

bodies causes pollution an environmental ecological as per the plastics and 

garbages act 2016. and as per the order of this NGT Court. 
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9) The UGD Work is incomplete and the municipality has spend more money in 

the election time by damaging high ways and Municipal Roads and two 

Bridges were constructed in the Palankavery River recently without the 

Knowledge of the NGT Court due to which smoke and air pollution and 

musqitos breading the water coming out from the UGD to roads an they were 

let out in rivers and water bodies. 

10) The Municipality has reported that they have achieved 100 percent door 

to door collection and charged garbages pickup charges silently for ½ to 1 Kg 

without information.  The Municipality has given contract to private and this 

scavangres are simply fireing the garbages in the road for which  amount has 

been collected with propery tax and they are accounting  for Maintanance of 

garbages recycling Plant shed at Ananthandavpuram Road Mayiladuthurai. 

but the officials are sitting in the houses by saying that they are in camp and 

got salary and others without doing anywork. So in the meantime many illegal 

constructions were made in the water bodies others due to which the many 

accidents and others are occurred. 

11) A applicant will submit the other arguments in NGT Court to explain it 

on the date of hiring and also the reason for filling form II for compensation 

on the date of hiring. 

12) The Commissioner informed to sent the whatsapp message to the 

complaint  and if any message sent by whatsapp he will inform that action will 

be taken but no action will be taken and this is the  stages of mayiladuthurai. 

13) The applicant has sent an appeal / RTI  Application to the commissioner 

mayiladuthurai Municipality to give some information regarding the 

irregularities  occurred in mayiladuthurai due to the neglicense and dereliction  

of duty due to which the whole matters including road accidents  occurred.  

The Municipality has allowed street vendors and others selling in the road side 

in the covid time not allowed by government without getting  any amount for 

municipality as the license  fees. 

14) Many judgements of supreme court also ordered environmental, 

ecological loss due to pollution belongs to municipal administration of that 

area concerned and the compensation and it may be compensated by the 

officers of the municipality the commissioner is liable and answerable and it 

may be considered. Recent supreme court judgement Pending in karnataka  

matter and also orders passed by the NGT Court and High Courts recently. 

15) As Already said the cauvery  water  is the eastment and raipairian right 

of mayiladuthurai Cavery delta farmers upto the sea level to fill up the tanks 

and water bodies to improve the water level and to store rain water harvesting 

and for agriculture and it is to be noted. for consideration. 
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16) That is why every farmers are protestang megathathu the matter pending 

before the supreme court if water is arrested if the megathathu dam is allowed 

to construct and done the mettur dam will not get water and the hole 

tamilnadu agriculture based ares will be affected and it may be observed the 

honorable justices is pleased to pass orders by giving observation and then 

only it will go to the knowledge the central state governments and also 

supreme court justices. Then only the Honorable justices may consider the 

cauvery river basin the tailend Cavery delta farmersand kindly pass orders and 

farther orders in the interest of justice and natural justice to let water in water 

bodices upto sea.  

 

 

 

( Any error are omition made are due typing mistake in the covid – 19 period 

may be rectified on the date of hearing ) 

Therefore it is prayed that the justices of NGT Court (SZ Chennai may be pleased to 

kindly consider the points given in the affidavit and kindly pass orders by taking the 

already filled written arguments affidavit rejointers and other papers documents 

filled in OA. No.92 / 2017 and OA.No. 23/ 2018 with orders and thus kindly pass 

orders and thus render justice. 

 

Station : Mayiladuthurai       Truly 

Date : 23.06.2021            Applicant 

         (S.VIJAYAKUMAR ) 

Advisor , Punganur. 

Consumer Protection Council  
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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, 

CHENNAI. 

Original Aapplication no 92 of 2017(SZ) & MA NO: 03/2020 (S.Z) with  

    OA No : 23/2018 

In the Matter of Cauvery Rever Case 

Punganur Cosumer Protection council   Applicant 

vs 

The State of Tamilnadu and others     Respondents 

 

Petition filled by the applicant 

The applicant is filling this petition along with affidavit  to fulfill the form II 

application for compensation already filled on 04.02.2021 in the NGT Court 

for compensation to deseased boys family  in cauvery river during a new 

cauvery pushkaram done at mayiladuthurai by surpassing or supresing the 

kadaimugam and mudamuzhukku tha ancient spiritual function of   the people 

of Mayiladuthurai and  farmers of all Community. as per the orders of NGT 

Court. SZ and form II already filled for to the deceased boy and also to the 

applicant S.Vijayakumar occurred and spent his personal money for this case 

due to the non submission of the report of the state government even though 3 

reports were filed by the central pollution control board committee appointed 

by NGT court. to restitude the cauvery river and other water bodies to spring 

water from earth and also to provide ways to resume inlet and outlets for the 

same on the matters may be consider an the honorable justices pass orders and 

further orders to put an end in this matters. in the interest of justice.  

( Any error are omition made due typing mistake in the covid – 19 period may 

be rectified on the date of hiring ) 

 

 

Station : Mayiladuthurai       Truly 

Date : 23.06.2021            Applicant 

Encl :  2 letter copy  to Municipality    (S.VIJAYAKUMAR ) 

Advisor , Punganur. 

Consumer Protection Council 
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